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Revision in Policy of Overdrafts 

4364. PROF. MADHU DANDA-
V ATE  : Will the Minister of 
FINANCE be please to state : 

(a) whether the reaction of State 
G overnments to Centre's recent 
policy concerning the overdrafts 
from various States and the related 
matters has been assessed by the 
Centre; · 

(b) if so, what has been its asses'i· 
ment; and 

(c) whether in the light of tile 
reaction o f States, the Centre is likely 

to revise its recent policy? 

THE  MINISTER OF FINANCE 
(SHRI PRANA B MUKHERJEE) : 
(a) ~n  (b). The n o~ n~nc  
Minister wrote to all the Chief M101sters 
explaining the recent policy decision 
of the Government of India regarding 
Overdraft Regulation Scheme. · 
Replies have been recdved from 

some of the State Governments and 
none of them has opposed the 
arrangements now proposed. Manipur 
has said t hat it woul separately be 
raising the question of &anction of a 
higher ways and means limit from 
the Reserve Bank of India. 

( c) There is no proposa l to 
revise the policy. 

Rules for Posting and Transfer of I. T. 
Inspectors in I. T. Department 

4365. SHRI SOMJI BHAI 
DAMOR : Will the Minister of 
FlNANCE be pleased to state : 

(a) the criteria and rules of post-
ing and transfer of Income-tax 
J nspectors in the lncome-tax Depart-
ment, Delhi and especially for Survey 
Range; 

( b) wheher it is a fact that the 
above criteria have not been followed 
by the ncom ~ Department, Delhi 
and only pick and choose policy has 
been adopted while issuing orders 
recently; 

(c) the particulars of Inspectors 
who have been recently transferred 
and posted  to good revenue yielding 
circles/wards/districts/ranges whose 
stay is less than one year in their 
previous postings and the reasons in 
each case for their transfer; 

(d) the particulars of Inspectors 
whose stay is more than three years 
in a particular charge/charges in the 
Income-tax Department. Delhi; and 

(e) ~  Government propose to 
take to implement the criteria and 
rules laid down by Government for 
the posting and transfer of Income· 
tax Inspectors in Delhi Charge of 
the Income-tax Department? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SA WAI SINGH SISODIA) : 
(a) The criteria for transfers. of non-




